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Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair 
 

1. 11.07 AM Special Mention (Rule-280): 
The following Hon’ble Members raised matters under Rule-280 with the permission 
of the Chair: 

1. Shri Rajesh Gupta 
2. Shri Jitender Mahajan 
3. Smt. Pramila Dhiraj Tokas 
4. Shri Jai Bhagwan 
5. Shri Rituraj Govind  
6. Shri Akhilesh Pati Tripathi 
7. Shri Vishesh Ravi 

8. Shri Surendra Kumar 
9. Shri Ajay Dutt 
10. Shri Mohinder Goel 
11. Shri Ramvir Singh Bidhuri, 

Hon’ble Leader of Opposition 
12. Shri Madan Lal 
13. Shri Praveen Kumar 

 
 

2. 12.05 PM Papers laid on the Table: 
Shri Manish Sisodia, Hon’ble Deputy Chief Minister laid copies of the 
following on the Table of the House: 

1. Annual Accounts Report of Delhi Electricity Regulatory Commission for the 
Financial Year 2020-21 (Hindi & English Version). 

2. Notification No.F.11(1938)/DERC/2021-22/7263/196 dated 25/04/2022 
regarding Delhi Electricity Regulatory Commission (Forum for Redressal of 
Grievances of the Consumers and Ombudsman) (First Amendment) 
Regulations, 2022 (Hindi & English Version).  

 

3. 12.05 PM Consideration and Passing of Bill : 
Shri Manish Sisodia, Hon’ble Deputy Chief Minister moved that ‘The Delhi 
Goods & Services Tax (Amendment) Bill, 2023” (Bill No. 01 of 2023) introduced 
in the House on 17th January, 2023 be taken into consideration and also made a brief 
statement.  
The Bill was considered clause-wise.  
Hon’ble Deputy Chief Minister moved that the Bill be passed.  
The Motion was put to vote and adopted by voice-vote.  

4. 12.09 PM Short Duration Discussion (Rule-55): 
I. Shri Saurabh Bharadwaj, Hon’ble Member initiated discussion on 

“Questionable role of Hon’ble Lt. Governor in election of Mayor after MCD 
elections, 2022”. 

 

5. 12.09 PM Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition starting arguing with the 
Chair for not taking up Notices for discussion in the House given by his Party 
Members. He along with the Members of Opposition Party displayed samples of 
water allegedly from Yamuna river being supplied to the residents of Delhi and 
demanded discussion on pollution in Yamuna river. 
Members of Ruling Party protested the remarks and unruly conduct of Members of 
Opposition Party. 
The Chair informed the House that no business other than the business listed for the 
day will be taken up for discussion. 
The Members of Opposition Party entered the well of the House and continued to 
disrupt the proceedings of the House.   
 



The Chair repeatedly requested the Hon’ble Members of Opposition to resume their 
seats but they refused to comply with the request of the Chair. 
The Chair then named, Shri Abhay Verma, Shri Jitender Mahajan, Shri Ajay Kumar 
Mahawar, Shri Anil Kumar Bajpai, Shri Om Prakash Sharma and Shri Mohan Singh 
Bisht. As the Members refused to leave the House voluntarily, they were escorted 
out of the House by the Marshalls on the directions of the Chair. 
Shri Ramvir Singh Bidhuri, Hon’ble Leader of Opposition alongwith Shri Vijender 
Gupta walked out in protest.  
 

 

6. 12.17 PM The Chair directed that the samples of water bottles displayed be sent to Laboratory 
for quality testing to ascertain the veracity of claims made by Members of 
Opposition Party. 
 

7. 12.18 PM Short Duration Discussion (Rule-55) continued : 
Shri Saurabha Bharadwaj, Hon’ble Member resumed with his statement.  
Also moved the following Resolution with the permission of the House : 
“This House in its sitting dated 18/01/2023 resolves that it is concerned about the 
unconstitutional interference by Hon’ble Lt. Governor in the functioning of 
Municipal Corporation of Delhi (MCD) especially conduct of free and fair elections 
of Mayor, Deputy Mayor and Members of Standing Committee.   
This House directs the Commissioner of MCD and the Govt of National Capital 
Territory of Delhi to ensure that elections of Mayor, Deputy Mayor and Standing 
Committee Members are conducted as per DMC Act and Constitution of India.   
This House also directs the Commissioner of MCD to ensure that nominated 
Members in MCD are not allowed to vote in the House as stated in Article 243-R of 
Constitution and Section 03 of Delhi Municipal Corporation Act.” 
 

 (Shri Vijender Gupta, Hon’ble Member of Opposition Party resumed his seat.)  
 

The following Members also expressed their views :  
1. Shri Kuldeep Kumar 
2. Shri Akhilesh Pati Tripathi 
3. Shri Durgesh Kumar 
4. Shri Haji Yunus 
5. Shri Abdul Rehman 
6. Shri Ajay Dutt 
7. Shri Praveen Kumar 
8. Shri Imran Hussain, Hon’ble Minister of Food & Supplies 
9. Shri Vijender Gupta 

Hon’ble Members of Ruling Party objected to the use of unparliamentary 
language by Shri Vijender Gupta, Hon’ble Member against Hon’ble Deputy 
Chief Minister and demanded his apology. 
The Chair also advised Shri Vijender Gupta, Hon’ble Member to tender an 
apology for use of unparliamentary language. 
Shri Vijender Gupta, Hon’ble Member subsequently withdrew his remarks, 
expressed regret and assured the House that he held Hon’ble Deputy Chief 
Minister in high esteem and his deepest regards.  

10. Shri Amanatullah Khan 
Shri Manish Sisodia, Hon’ble Deputy Chief Minister replied to the discussion. 
The Resolution was put to vote and adopted by voice vote. 
 

8. 02.13 PM The Chair adjourned the House up to 3.00 PM. 
 

9. 03.09 PM House reassembled. 
Hon’ble Speaker in-Chair. 
 
 
 



10. 03.09 PM Presentation of Report: 
Shri Akhilesh Pati Tripathi presented the First Interim Report of Committee on 
Petitions and also made a brief statement. 
The following Members of the Committee also expressed their views.  

1. Shri Saurabh Bharadwaj 
2. Shri Rajesh Gupta 
3. Shri Kuldeep Kumar 

11. 03.51 PM The Members of Ruling Party came into the well and raised slogans demanding 
action against the Chief Secretary and other officers for misleading and attempting 
to conceal facts from the Committee on Petitions.  
Uproar in the House ensued. 

12. 03.53 PM The Chair adjourned the House upto 4.15 PM. 
 

13. 04.26 PM House reassembled. 
Hon’ble Speaker in-Chair. 
 

14. 04.27 PM 
 
 
 
 

The Members of Ruling Party again entered the well of the House and raised 
slogans.  
The Chair repeatedly requested the Members to resume their seats. However, the 
Members did not leave the well of the House and continued shouting slogans. 
After repeated requests by the Chair, the Members resumed their seats.  
 
 

15. 4.29 PM The Chair, taking the sense of the House, extended the sitting of the House for 
19.01.2023. 
 

16. 04.29 PM The Chair adjourned the House upto 11.00 AM on Thursday, 19 January 
2023. 

 

Delhi  
18 January, 2023   

Raj Kumar 
Secretary 

 

  








